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only the hon. Member looks into the 
figures with regard to Gujarat, he will 
find that there we have given a good 
& al ol money during this year for 
the purpose of meeting these various 
expenditures.

A ceiling on urban proporty is 
under consideration. We have been 
talking about an urban ceiling for a 
long time and I hope something 
comes out soon. Some paper has also 
published some sort of Bill. I do not 
know how far it is correct.

With regard to economic offences, 
I entirely agree that they will have 
to be treated in a different manner 
altogether because I find that even 
in cases where there is provision for 
appeal to the Supreme Court, they go 
to the High Court and get a writ 
Once you get a writ and a stay from 
a High Court it stays there for years 
and years together. I have made 
mention of it in my speach also that 
economic offences will have to be 
dealt with separately.

SHRI MD J AMILURRAHM AN 
(Kishanganj): Are you bringing a 

comprehensive Bill?

SHRI C. SUBRAMANIAM: It is
now under the consideration of the 
Law Ministry and is in the process of 
formulation I hope it will be possible 
for us to bring it.

Shri Bhattacharyya again raised the 
question as to why there is scarcity 
in spite of food availability. You will 
have 14 hours to discuss the Agricul­
ture Ministry, It is that Ministry 
which deals with it, and he will get 
all the answers at that time Because 
of this question of multi-national 
corporations and v»iou3 things, we 
have brought in this para and we are 
taking action on this. And we are 
giving this assurance that we are not 
going to allow the role of these multi­
national corporations, particularly the 
role of upsetting our economy here 
and upsetting the Government else-

happen elsewhere. It cannot happen 
here particularly because the multi­
national corporations are managed 
and manned by Indians. And I don’t 
think the Indians are so unpatriotic 
that they would play into the hands 
of big multi-national corporations. 
That is one safe-guard we have.

Mirdhaji raised the point of net 
zero aid Since last year and this 
year, what is the aid’  For crude
alone, we are paying Rs 1200 crores 
more than what it should be; for 
fertilisers another Rs. 700 crores; for 
food which we are importing, another 
Rs. 600 or Rs 700 crores On the
whole, you will find that there is 2500
crores not outflow over and above
what was hapened. Therefore, 
instead of transfer of resources from 
other countries to our country for the 
purpose of development the present 
situation is that there is net outflow 
outside This is the situation which 
we will have to deal with. That is 
why, I am saying that there is no 
question of zero aid. Whatever is 
going outside, we hSVe to get back. 
It is our money which is going away, 
may be due to international situation 
on which we have no control But 
we have some enterprise to get back 
the money. And, I hope, the people 
here will take a more rational view 
of this Therefore, these were the 
points that were raised. I thank the 
hon Members for this.

15.08 hrs.

DEMANDS FOR GRANTS ON 
ACCOUNT, 1975-76.

MR. DEPUTY-SPEAKER: We
take the next item—Demands for 
Grants on Account. According to the 
convention that we follow, there is 
no discussion on that.

SHRI MADHU LIMAYE (Banka):
TlHitf
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MR. DEPUTY-SPEAKER; If we
strictly go by rule, We cannot prevent 
you. The point is that this is an 
interim grant to enable the Govern- 
jtnent to run its business for an in­
terim period. And that is the con­
vention.

SHRI MADHU LIMA YE: When
the rule allows, kindly allow us to 
make brief observations.

MR DEPUTY-SPEAKER: I look­
ed into the rule and strictly accord­
ing to the rule I cannot stand in your 
way

SHRT MADHU LTMAYE: I waive
my right'

SHRI S M. BANERJEE (Kanpur):
I wrote a letter to the Speaker this 
morning. I knew that 1 could not 
apeak under the rules.

MR DEPUTY-SPEAKER: I am
not taking my stand on the rules 
■because I looked into the rules and 
X told Mr. Madhu Limaye that I could 
not prevent him and Mr. M-adhu 
Limaye had very kindly withdrawn 
"his demand You should also with­
draw.

SHRI S. M. BANERJEE: I with­
draw.

MR DEPUTY-SPEAKER: The
^question is:

The motion was adopted,

[The motions for Demands for 
Grants on Account, which were 
adopted by the Lok Sabha, are re­
produced below.—Ed.]

D e m a n d  N o . 1,— D e p a r t m e n t  or 
A g r i cu lt u re

“That a sum not exceeding 
Rs. 30,32,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Agricul- 
tureV’

D em an d  N o . 2 — A griculture

"That a sum not exceeding 
Rs. 9.47,10,000 on Revenue Account 
and not exceeding Rs. 1,85,25,99,000 
on Capital Account be granted to 
the President, on account for or 
towards defraying the charge?, dur­
ing the year ending on tht 31st day 
of March, 1976 ' in respect of 
‘Agriculture’.”

D em an d  No. 3.—F isheries

“That a sum not exceeding 
Rs. 1,35,08,000 on Revenue Account 
and not exceeding Rs. 22,96,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur­
ing the year finding on the 31st day 
Of March, 1976 in respect of 
‘FiresriesV’“That the respective sums not 

exceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the ordeT 
paper, be granted to the President, 
-on account, for or towards defray­
ing the charges during the year 
ending on the 31st day of March,
1976, in respect of the heads of 
demands entered in the second 
column thereof against Demands 
Nos. 1 to 107/’

D e m a n d  N o . 4.— A n i m a l  H u s b a n d r y  
a n d  D a ir y  D e v e l o p m e n t

“That a sum not exceeding 
Rs. 5,13,03,000 on Revenue A c c o u n t  
and not exceeding Rs. 53,27,000 
on Capital Account be granted to 
the President, on account, for or 
towards' defraying the charges dur-
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ing the year ending on the* 31st day 
of March, 1976 in respect of 
‘Animal Husbandry and Dairy Deve­
lopment’ ”

D e m a n d  N o . 5.— F o rest

“That a sum mot exceeding 
Rs. 1,38,05,000 on Revenue Account 
and not exceeding Rs. 22,99,000 
on Capital Account be granted to 
the President, on account, ior or 
towards defraying the charges dur­
ing the year ending on the 31st day 
of March, 1976 in respect of 
'Forest’/ ’

>e m a n d  No. 6.—D epa r tm e n t  of  F ood

“That a sum not exceeding
Rs 51,64,52,000 on Revenue Account 
and not exceeding JRs. 1,55,92.000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur­
ing the year ending on *he 33st day 
of March, 1976 in respect of
•Department of Food’.”

D e m a n d  No 7 —D epartm ent  of R ural 
D evelo pm en t

“That' a sum not “xceeding 
Rs 9,72,29,000 on Revenue Account 
and not cpcceeding Rs 1,00,05,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges 'dur­
ing the year ending on the 31st day 
of March, 1976 in respect of
‘Department of Rural Develop- 
mentV*

D e m a n d  No. 8.—D e p a r t m e n t  or A g r i ­
c u l t u r a l  R e s e a r c h  a n d  

JEwsMsmv

“That a sum not exceeding 
Rs. 1,73,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending

on the 31st day of March, 1976, in 
respect of, ‘Department of Agricul­
tural Research and Education’.”

D e m a n d  N o . 9.—P a y m e n t s  to Indian  
C o u n c il  of A g r ic u l t u r e  Research  

“That a sum not exceeding 
Rs. 6,56,00,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying  
the charges during the ye&r ending 
on the 31st day of March, 1976, in 
respect of 'Payment to Indian Coun­
cil of Agricultural Research’.”

Dfvlxnd No 10 — Departmet or 
Irrigation

1 That a sum not exceeding 
Rs, 2,jT,cJ6.Q0{) on Revenue Account 
and not exceeding Rs. 74.27,000 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March,, 1976 in respect of Depart­
ment of Irrigation’.”

D e m a n d  N o . 11.— M in istr y  of 
C o m m e r c e

‘ That a sum not exceeding 
Rs. 14,64,000 on Revenue Account 
be granlpd to the President, on 
account, for or towards defraying 
the charges during the yc^r ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Commerce’."

D e m a n d  No, 12.— F oreign T rade and  
E xport  P roduction

"That a sum not exceeding
33,28,62,000 on Revenue Arcount
and not exceeding Rs. 47 79,38,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur­
ing the year ending on the 31st day
of March, 1976 in respect of
Toreign Trade and Export Produc­
tion’.”
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CMr. Deputy-Speaker]
Demand No. 13.—Ministry of Com­

munications

“That a sum mot exceeding 
Rs. 16,64,000 on Revenue Account 
and not exceeding Rs. 35,83,000 
on Capital Account be granted to 
the President,' on account, lor or 
towards defraying the charges dur­
ing the year ending on the 31st day 
of MaWTir 1976 in respcct of 
TVIinistry of Communications’,'’

D em and  N o . 14.—O verseas C o m m u n i­
cations S ervice

“That a sum not excedfling
Rs. 1,30,50,000 on Revenue Account 
and not exceeding Rs. 80,97,000 
on Capital Account be granted to 
the President, on account, for or 
towards defraying the charges dur­
ing the year ending on the 31st day 
of March, 1976 in respect of
‘Overseas Communications Service'.”

D emand  N o . 15.—P osts and T ele­
graphs-W orking E xpenses

“That a sum not exceeding
Rs. 77,59,74,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the ye*ar ending 
on the 31st day of March, 1976, in 
respect of ‘Posts and Telegraphs — 
Working Expenses’.”

D em and  No. 16.—P osts and T ele­
graphs— D ividend to G eneral R eve­
n ues , A ppropriations to R eserve 

F unds and R epa ym en t  of L oans 
fro m  G eneral R evenues

“That a sum not exceeding 
Rs. 5,91,86,000 on Revenue Account 
be granted to the President, ion 
account, for or towards defraying 
the charges during the ytiar ending

on the 31st day of March, J976, in 
respect of ‘Posts and Telegraphs— 
Dividemd to General Revenues, Ap­
propriations to Reserve Funds and 
Repayment of Loans from Ge/ieral 
Revenues’.”

D emajstd No. 17.— Capital O u tla y  on 
P osts and T elegraphs

“That a sum not exceeding 
Rs. 28,75,67,000 on Capital Account 
be granted to the President, on 
account, for or towards defraying 
the chargesPcluring the yoar ending 
on the 31st day of March, 1976, in 
respect of ‘Capital Outlay on Posts; 
and Telegraphs’ .”

D em and  N o . 18.—M in istry  of 
D kffnce

“That a sum not exceeding 
Rs. 26,82,000 on Revenue Account 
and not exceeding Rs. 2,66,36,000 on 
capital account be granted to the 
President, on account, for nr towaids 
defraying the charges during the 
year ending on the 31st day of 
March, 1976, in respect of ‘Ministry 
of Defence’

D em an d  N o . 19.— D efence Services—  
A r m y

“That a sum not exceeding
Rs. 2,50,11,47,000 on Revenue Ac­
count be granted to the President, on 
account, for or towards defraying 
the charges during the ytiar ending 
on the 31st day of March, 1976, in 
respect of ‘Defence Services-
Army’.”

D em an d  N o . 20.—D efence S ervices— 
N avy

“That a sum not exceeding
Rs. 22,43,29,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yciar ending 
on the 31st day of March, 1976, m 
nnpect of 'Defence Services—
Navy’.”
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D e m a n d  No. 21— D efence Services—  
A ir F orce

“That a sum not exceeding 
Rs. 74,06,13,000 on Revenue Account 
be granted to the President, on 
account, *for or towards defraying 
the charges during the ytiar ending 
on the 31st day of March, 1970, in 
respect of ‘Defence Services—Air 
Force'.’1

D e m a n d  N o . 22.—D efence S ervices— 
P e n sio n s

“That a sum not exceeding 
Rs. 18,83,33,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year eUding 
on the 31st day of March, 1976, in 
respect of Defence Services— 
Pensions*.”

D e m a n d  N o . 23—C a p ital  O u t l a y  o n  
D efence S ervices

“That a sum not exceeding
Rs 39,57,71,000 on Capital Account 
be granted to the President, on 
account, for 01* towards defraying 
the ch-arges during the y<nr ending 
on the 31st day of March, 1976, in 
respect of 'Capital Outlay on De­
fence Services’ ”
D e m a n d  N o . 24 — D epa r tm e n t  of

Education

“That a sum not exceeding
Rs. 23,42.000 on Rcvei.ue Account 
be granted to the President, nn 
account, for or towards defraying 
the charges during the yeiar ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Educa­
tion’.”

D e m a n d  N o 25.—Education

“That a sum not exceeding
Rs. 21,83,55,000 on Revenue Account 
and not exceeding Rs. 8,48,000 on 
Capital Account be granted to the 
President, on account for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Educa­
tion’.”

D e m a n d  No. 26 —D epartm en t  of 
S o cial  W elfare

“That a sum not exceeding 
Rs. 2,37,81,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the chai ges during the yt®r ■ ending 
on the 31st day of March, 1976, in 
respect of Department of Social 
Welfare’.”

D e m a n d  N o . 27 —M in ist r v  of E nergy

“That a sum not exceeding 
Rs. 7,58,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the yetar ending 
on the 31st day of March, i976, in 
respect of ‘Ministry of Energy’.”

D em an d  No. 28 —P o w e r  D evelopm ent

“That a sum not exceeding 
Rs. 4,04,02,000 on Revenue Account 
and not exceeding Rs. 13,97,32,000 
on Capital Account be granted to 
the President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976, in respect of 'Power 
Development’. ”
D e m a n d  N o . 29—C oal  and  L ig n ite

“That a slim 'not exceeding 
Rs. 3,14,20,000 on Revenue Account 
and not exceeding Rs. 38,65,33,000 
on Capital Account bM granted to 
the President, on account, for or 
towards defraying tho charges dur­
ing the year ending on the 31st dajf* 
March, 1976 in respect of ‘Coal and 
Lignite’.”

D em a n d  No. 30 - M in istr y  of 
Exter n al  A ffairs

“That a sum not exceeding 
Rs. 16,54,52,000 on Revenue Account 
and not exceeding Rs. 5,05,00,000 
on Capital Account bn granted to 
the President, on pccount, for or 
towards defraying the charges dur­
ing the year ending on the 31st day 
March, 1976 in respect of ‘Ministry 
of External Affairs’ .’’

*o«o T.<3__tft
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D e m a n d  N o , 31— M in istry  o f  Finance

“That a sum not exceeding 
Rs. 5,32,93,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Finance’. ”

D em ani; No. 32—C ustoms

“That a sum not exceeding 
Rs. 4.04,14,000 on Revenue Account 
be granted to the President, cn 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Customs’. ”

Dem i no No, 3 3 —Union Excise D uties

“rIhat a sum not exceeding 
Rs. f*.'if),70,000 on Revenue Account 
be grunted to the President, on 
account, for or towards defrajing 
the charges during the year ending 
on the 31st dnv 0f March, 1970, in 
respect of ‘Union Excise Duties’. ”

D emand No . 34—-Taxes on Income, 
E state D u t y , W ealth  T a x  and G ift 

T ax

“That a sum not exceeding
Rs. 5,88,90,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March. 1976. in 
respect of ‘Taxes on Income, Estate 
Duty, Wealth Tax and Gift Tax’.”

D e m a n d  No. 35—S t a n *  s

"That a sum not exceeding 
Rs. 1,56,94,000 on Revenue Account 
and not exceeding Rs. 13,66,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defrteySng the charges during the 
year ending on the 31st day of 
March, 1976 in rttspect ©f ‘Stamps.’ ”

Demand No. 36—A u d it

“That a sum not exceeding 
Rs. 10,67,01,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of Ma*eh, 1976, in 
respect of ‘Audit’.”

Demand No, 37—C u rrency, Coinage 
and M int

“That a sum not exceeding 
Rs. 5,86,20,000 on Revenue Account 
and not exceeding Rs. 3,49,03,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Currency, 
Coinage and Mines’.”

D e m a n d  N o .  38- P e n s i o n s

“That a sum not exceeding 
Rs. 5,65,00,000 on rtevenue Account 
be granted to the President, on 
account, ior or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Pension’. ”

D e m a n d  No , 39— O p i u m  a n d  a l k a l o i d

F A C T O K lt fa

“Thai a t>um not exceeding 
Ks. 13,31,98,000 on Revenue Account 
and not excecdmg Rs. i), 13,000 gn 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Opium 
and Alkaloid Factories’. ”

D emand No . 40—T ransfers to State 
and  U n io n  Territory G overnments

“That a sum not exceeding 
Rs. 50,06,33,000 on Revenue Account 
and not exceeding Rs, 17,003 oft 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the



Account, PHALGUNA 23, 1898 (SAKA) 3975-76

year ending on the ilst clay of March, 
1976 in respect of ‘Transfers to State 
and Union Territory Governments’. ”

D emand N o , 41— O ther Expenditure 
o p  the M in is t r y  op F inance

“That a sum not exceeding 
Rs. 6,68,05,000 on Revenue Account 
and not exceeding Rs. 42,43,83,000 on 
Capital Account be p ranted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Other 
Expenditure of the Ministry of 
Finance’.”

)emand No. 42— L oans to G o v ir n - 
m en t  S ervants etc.

“Thai a sum not exceeding 
Rs 8,94,45,000 on Capital Account
be granted to the President, on 
aocount, for or towards defraying 
the charges during the year ending 
on the 31st day nf March, 1976 in 
respect of ‘Loans to Government 
Servants etc’ ”

>emand No. 43 M ini s i ky of H talth 
and F a m ily  Planning

“That a sum not exceeding 
Rs 10,76,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the .year ending 
on the 31st day of March, 1076, in 
respect of ‘Ministry of Health and 
Family Planning’.”

D emand No. 44- -M ldicai and Public 
H ealth

“That a sum not exceeding 
(Rs. 12,12,07,000 on Revenue Account 
and not exceeding Rs, 5,33,99,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respefct of ‘Medical 
mnA Public Health'. ”

D emand No . 45—Fa m il y  P lanning

“That a sum not exceeding 
Rs. 11,18,41,000 on Revenue Account 
and not exceeding Rs, 21,67,000 on 
Capital Account be granted to the 
President, on account, J:or or towards 
defraying the charges iurmg the 
year ending on the 31st day of March, 
1976 in respect of ‘Family Plan­
ning’.”

D emand No. 46— M in istr y  of Hom f 
A ffairs

‘ That a sum not exceeding 
Rs. 42,40,000 on Revenue Account 
be granted to the President, cn 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of Marv,h, 1976, in 
respect of Ministry of Home 
Affairs’."

Demand No. 47—Cabinet

“That a sum not exceeding
Rs 19 1)0 000 on Revenue Account
be granted to the President, on 
account, for or towards defraying
the charges during the year ending 
on the 31st day nt March, 197G, in 
respect of ‘Cabinet’."

D emand No. 48— D tpartment  or P er­
so n n el  and  A d m in ist r a tiv e  R eform s

“That a sum not exceeding 
Rs. 1,02,24.000 on Revenue Account 
be granted to the President on 
account, for or towards defraying
the charges during the year ending 
on the 31st day of March. 197G, in 
respect of ‘Department of Personnel 
and Administrative Reforms’.”

D e m a n d  N o. 49— Police

“That a sum not exceeding 
Rs. 29,02,86.000 on Revenue Account 
and not exceeding Rs. 32,50,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying charges during the year 
ending on the 31st day of March, 
1976 in respect of ‘Police’ .”



295 071 Account, MARCH 14, 197& 1975-76

D em an d  N o . oO- -Cen su s

“That a sum not exceeding 
Rs. 56,43,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
On the 31st day of March, 1976, in 
respect of ‘Census’.”

D e m a n d  N o . 5 J— O ther E xpenditure

of t h e  M i n i s t r y  o r  I I o m k  A ffairs

“That a sum not exceeding 
Rs. 17.41.85.000 on Revenue Account 
and not exceeding Rs. 3,00,13,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Other Ex­
penditure of the Ministry of Home 
Affairs'. ”

D em and No. 52— Delhi

‘That a sum not exceeding 
Rs. 16,49,11,000 on Revenue Account 
and not exceeding Rs 0,04,80,000 on 
Capital Account be granted to the 
President, on account, for or towaids 
defraying charges during the year 
ending on the 31st day of March, 
1976 in respect’ of Delhi’. ”

D e m a n d  No. 53 - C h a n d i g a r h

‘■That a sum not exceeding 
Rs. 2,35,04.000 on Revenue Account 
and not exceeding Rs. 76,91,000 on 
Capital Accounl te granted to the 
President, on account, fur or towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Chandi­
garh'. ”

D e m a n d  No. 54 A n d a m a n  a n d  N i c o b a r  

I s l a n d s

“That a sum not exceeding 
Rs 2,95,65,000 on Revenue Account 
and not exceeding Rs 1,40,19,000 on 
Capital Account 6e granted to the 
President, on account, for or towards 
defraying the charges during the 
year ceding on the 31st day of 
March. 1976 in respect of ‘Andaman 
and Nicobar Islands’. *’

Demand No. 55—Arunachai,
PRADKSH

“That a sum not exceeding 
Rs. 3,89,50,000 on Revenue Account 
and not exceeding Rs. 1,17,33,000 on 
Capital Account be granted to the 
President, on account, for or towaids 
defraying the charges during the 
year ending on the 31st day of 
March. 1976 in respect of ‘Arunachal 
Pradesh’. ”

D emand No. 56—D adra and N agar 
H a v  eli

“That a sum not exceeding 
Rs. 21,39,000 on Revenue Account 
and not exceeding Rs. 24,04,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of March, 
1976 in respect of ‘Dadra and Nagar 
Haveli’.”

D em and  No. 57—L akshadw eep

“That a sum not exceeding
Rs. 38,21,000 on Revenue Account 
and not exceeding Rs. 17,50,000, on 
Capital Account be granted to the 
President, on account, for or toward., 
defraying the charges during the 
year ending on the 31st day of March, 
1976 in respect of ‘Lakshdweep’. ”

D emand No. 58--M in is tr y  of Industry 
and Civil, Supplies

“That a sum not exceeding
Rs. 2,04,02,000 ou Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Ministry of Industry and 
Civil Supplies’. ”

D e m a n d  No. 59—Industries

“That a sum not exceeding
Rs. 2,04,02,000 on Revenue Account 
and not exceeding Rs. 31,25,58,000 on 
Capital Account be granted to the
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President, cn account, for or 
towards defraying the charges 
during the year ending on the 31st 
of March 1976 in respfect of 
‘Industries’.”

) em a n d  No. 60—V illage and S m a l l  
Industries

“That a sum not exceeding
Rs. 4,66,80,000 On Revenue Account 
and not exceeding Rs. 6,21,94,000 on 
Capital Account be granted to the 
President on account, for or towards 
defraying the charges during the year 
ending on the 31st of March, 1976 
in respect of ‘Village and Small 
Industries’ ”

D em and  No. 61—C ivil  S upplies and
Cf'OptHATION

“That a sum nol exceeding
Rs 88,27,000 on Revenue Account 
and not exceeding K.s 4,46,12,000 on 
Capital Account be granted to ti.ie 
President, on account, for or 
towards delraying the charges 
during the year ending on the 31st 
of March 197G in rospeci of
‘Civil Supplies and Cooperation’

Demand N o 62—M in istry  of J n for- 
jv) vtion 'nd  B roadcasting

“That a sum not exceeding
Rs 5,85,000 on Revenue Account be 
granted to the Prc-sidcnt, on 
account, for 01 towards defraying 
the charges duung the yeai ending 
on the 31st day of March, 1976 in 
respect of ‘Ministry of Information 
and Broadcasting’ .”

Dem an d  No 63—Inform ation  and 
P ublicity

“That a sum not exceeding 
Rs. 2,49,41,000 on Revenue Account 
and not exceeding Rs 37,42,000 on 
Capital Account be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
of March, 197<5 in respect of 
‘Information and Publicity’

D em and  No. 64—B roadcasting

“That a sum not exceeding 
Rs. 4,87,41,000 on Revenue Account 
and not exceeding Rs 3,52,33,000 on 
capital account be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976 in respect of ‘Broad­
casting’.”

D em an d  No 6b— M in istry  or L abour

“That a not 'exceeding
Rs. 10,94,000 on Revenue Account 
granted to the President, on 
account, for or towards defraying 
the charges during th< year ending 
on the 31st day of March, 1976, in 
respect of ’Ministry of Labour'.”

D em and  No. 66—L abour and 
E m p lo y m e n t

“That a sum not exceeding Rs.
6,03,82.000 on Revenue Account and 
not exceeding Rs 96,000 on Capital 
Avtouni be granted to the 
President, ort account, for or to­
wards defraying the charges during 
the year ending on the 31st of 
March, 1976 m respect of 'Laboui 
and Employment’. ”

D em and  No 67 -M in istry  of L a w ,
J ustice and Co m p a n y  A ffairs

“That a sum not exceeding Rs. 
3 67,60,000 on Revenue Account be 
granted to the President, on ac­
count for or towards defray ing the 
charges during the year ending on 
the 31st day of March, 1976, in res- 
prct of ‘Ministry of Law, Justice 
and Company Affairs’.”

D em and  No 68— A d m in isir a t io n  of 
J ustice

“That a sum not exceeding Rs.
4,44,000 on Revenue Account be 
granted to the President, on ac­
count, for or towards defraying the
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charges during the year ending cm 
the 31st day of March, 1976, in res­
pect of ‘Administration of Justice’

D e m a n i  N o . 69—M inistry o p P e t r o ­
l e u m  a n d  C h e m i c a l s

“That a sum not exceeding Rs.
11,29,000 on Revenue Account be 
granted to the President, on ac­
count for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976 in res­
pect of ‘Ministry of Petroleum and 
Chemicals'

D e m a n i  No. 70—P e t r o l e u m  and 
P e t r o -c h e m i c a l s  In du st ri e s

“That a sum not exceeding Rs.
12,08,64,000 on Revenue Account and 
not exceeding Rs 29,72,86,000 on 
Capital Account be granted to the 
President, on account, for or to­
wards defraying the charges dur­
ing the year ending on tfhe 31st of 
March, 1976 in respect of ‘Petroleum 
and Petro-chemicals Industries’

D e m a n d  N o . 71—F ertilizer a n d  
Ch e m i c a l s  In du st ri e s

“That a sum not exceeding Rs.
3,01,000 on Revenue Account and 
not exceeding Rs. 60,74,72,000 on 
Capital Account be granted to the 
President on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1976 in respect of ‘Fertilizer 
and Chemicals Industries’

D e w a n d  No. 72—M inistry or 
P l a n n i n g

“That a sum not exceeding Rs.
2,06,000 on Revenue Account be 
granted to the President, on ac­
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res­
pect of ‘Ministry of Planning* .”

Demand No. 73—Statistics

"That a sum not exceeding Hs.
1,51,09,000 on Revenue Account be 
granted to the President, on ac­
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res­
pect of ‘Statistics'.”

D e m a n d  No. 74—P l a n n i n g  
C o m m i s s i o n

“That a sum not exceeding Rs.
56,60,000 on Revenue Account be 
granted to the President, on ac­
count, for or towards defraying the 
charges during the year ending oli 
the 31st day of March, 1976 in res­
pect of ‘Planning Commission'.”

D emand No. 75—M in istr y  of Shipping  
and T ransport

“That a sum not exceeding Rs.
37,82,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1976, in respect of 
‘Ministry of Shipping and Trans­
port’. ”

D emand No . 76—R oads

“That a sum not exceeding R’s.
11,52,85,000 on Revenue Account and 
not exceeding Rs. 11,69,10,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the year 
ending on the 3 1st of March, 1976 
in respect of ‘Roads'.”

D e m a n d  No. 77—P o r t s L i g h t h o u s e s 
a n d  Shipping

“That a sum not exceeding Rs.
2,54,61,000 on Revenue Account and 
not exceeding Rs. 32,32,93,000 on 
Capital Account be granted to the
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President, no account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Ports, 
Lighthouses and Shipping.’ "

D e m a n d  No. 7ft— R o a d  a n d  In l a n d  
W a te r T r a n s p o r t

"That a sum not exceeding R's.
8,16,000 on Revenue Account and 
not exceeding Rs. 3,49,33,000 on Capi. 
tal Account be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st d a y  of 
March, 1976 in respect of ‘Road and 
Inland Water Transport’. ’

D em and  No. 79—D epartm ent of Steel

That a sum not exceeding Rs.
6,50,02,000 on Revenue Ai count and 
not exceeding Rs. 32,80,22,000 on 
Capital Account he granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st d a y  of 
March, 1976 in respect of ‘Depart­
ment of Steel’. »

D emand No. 80—D epartment o f  
M ines

“That a sum not exceeding Rs.
4,52,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1970, In respect of 
Department of Mines’. ”

De m a n d  No. 81—M in es and M inerals

a sum not exceeding Rs 
4,22 53,000 on Revenue Account and 
not exceeding Rs. 13,96,67,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the
i S l  r ing 2 1 the 31st of March, 
J X  ?  respect of and Mine-

Demand No. 82-D hpartmen* of 
Supply

* 8 SUm not exceeding RS.
3,95,000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charge 

urmg the year ending on the 31st aay o, March, m s  «
Department of Supply’.-'

D e m a n d  N o . 8 3 - S u p p m k s  »„d Dis_ 
POSALS

1 L a SUm not exceeding Rs. .42 59,000 on Revenue Account be 
granted to the Pres.dent, on account, 
for or towards defraying the charges
daymf  ^  ^Gar endin& on the 31st day of March, 1976, in reSpect Df
Supplies and Disposals’ ”

D em and  N o 84— D epartm ent op 
R ehabilitation

•A*Zhat a sum not exceeding Rs 
so,88,91,0mI on Revenue Account and
c l . ,  . f  ng Rs- ‘ •56.04.000 on P al Account be granted to the 
President, on account, lor or toward! 
defraying the charges durins the

w e  ?n r"* °n the 31st Cf March'
S b n , t r „ ^  °* ‘D“ " ‘  -

Demand No. 85-Ministry op Toue,sm 
and C iv i l  A v ia t io n

‘‘That a sum not exceeding Rs
7,39,000 on Revenue Account ^
for n 1  t0 thf  PreSident’ on account, for or towards defraying the charges
da^of ŷ ar ending on ^e  31st day of March, 1976, in respect of
tfon” 1” ° f T°urism and Civil Avia-

Demand No. 86— M e te o ro lo g y

i sum not exceeding Rs.
1,58,23,000 on Revenu Account and 
not exceeding RS. 33,50,000 on Capi* 
tal Account be granted to the Presi­

dent on account, for or towards de­
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fraying the charges during the year 
ending on the 31st of March, 1976 in 
respect of ‘Meteorology’. ”

D e m a n d  N o . 87— A viatio n

“That a sum not exceeding Rs.
2,95,76,000 on Revenue Account and 
not excee.ung Rs. 4,07,44,000 on 
Capital Account be granted to the 
President, on account, for or to­
wards del raying the chaiges during 
the year ending on the 311-t d.iy of 
March. 197G in report of ‘Avia­
tion’. ”

Db;mai\d N o  8 8 -  T o u r t s m

‘‘That a sum not exceeding Rs. 
f)f),58 000 on Revenue Ai count and 
not exceeding Rs 97,24,000 on Capi­
tal Account he grunted to the Pre 
Rident, on account, for or tow.ird*, 
defraying the changes during the 
year ending on the Hist dav of 
March jc»7t> in respect of ‘Tour­
ism’. "

D em and N o. 89— M in is try  o f  W okks  
and H ousing

“That a sum not exceeding Rs
8,37.000 011 Revenue Ac<ount be 
granted to the President, on ae 
count, for or towards deJraying the 
charges dunng the year ending on 
the 31st da> of March, 1976 in res­
pect of ‘Mnustr\ of Works and 
Housing’

D k m a n d  N o .  90-- P u b l i c  W o r k s

“That a sum not exceeding Rs.
9,08,76,000 on Revenue Account and 
not exceeding Rs. 2 48,78,000 on 
Capital Account be granted to the 
President, on account, for or towards 
defraying the charges during the 
year ending on the 31st of March, 
1979 respect of ‘Public Works’. ”

D em and No, 91—W a te r  Supply and 
Sew erage

“That a sum not exceeding Rs.
17,84,000 on Revenue Account be 
granted to the President, on ac* 
count, for or towards defraying the 
charges during the year ending on 
the 3ist day of March, 1976. in 
respect ot ‘Water Supply and Sewer­
age’. ”

D e m a n d  N o. 92- H o u sing  and Urban  
D evelopm ent

1 hat B SUrn nut exceeding 
Rs. 1,19,10,000 on Revenue Account 
and n̂ot exceeding Rs. 1,81,30,000 
on Capital Account be granted to 
the President, on account, lor or 
towards defraying th* charges 
during the year ending on the 31st 
of March, 1976 in respect of ‘Hous­
ing and Urban Development’. ’’

D e m a n d  N o .  93— S t a t i o n e r y  a n d  

P r i n t i n g

That a sum not exceeding 
Rs 3,93 56,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges dunng the year end­
ing on the 31st day of March, 1976, 
in respect of ‘Stationery pnd Prin- 
ing\ ”

D em and No. 94—D ep artm en t  
A to m ic  Energy

That a sum not exceeding 
Rs. 6,69,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Atomic 
Energy’
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D em and N o , 95— A to m ic  E n frg y  R e­
search , D evelo p m en t and In d u str ia l  

P r o je c ts

*That a sum not exceeding Rs.
7.33.01.000 on Revenue Account and 
not exceeding Rs. 11,62,71,000 on 
Capital Account be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st of 
March, 1976 in respect of ‘Atomic 
Energy Research Development and 
Industrial Projects’.”

D em and N o 96— N u c iea r  P ow er  
Schem es

“That a sum not exceeding Rs
5.36.15.000 0n Revenue Account and 
not exceeding Rs. 6,94,11,000 on 
Capital Account be granted to the 
President, on account, fur or to­
wards defraying the chaigos during 
the year ending on the 31st day of 
March. 1976 m respect of ‘Nuclcar 
Power Schemes’ ”

D e m a n d  No 97—D e p v r t m e n t  or 
C U L T U K E

“That a sum not exceeding Rs
1.13.07.000 on Revenue Account be 
granted to the President, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1976. in respect of 
'Department of Culture’. ”

D em and N o 98—A rc h a eo lo g y

“That a sum not exceeding Rs.
98.39.000 on Revenue Account be 
granted to the President, on ac­
count, for or towards defraying the 
charges during the year ending on 
the 31st day of March, 1976, in res­
pect of ‘Archaeology’."

D em and No. 99— D ep artm en t or 
E le c tro n ic s

“That a sum not exceeding Rs 
L23,11,000 on Revenue Account and

not exceeding Rs. 36,50,000 on Capi­
tal Account be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st of March 
1976 in respect of Department of 
Electronics*:”

Dem and N o. 100— D ep a rtm 'n t o f  
Science and T ech n olo gy

“That a sum not exceeding Rs.
1,43,97,000 on Revenue Account and 
not exceeding Rs 25,00 000 on Capi­
ta] Account bp granted to the Presi­
dent, on account, for or towards 
defraying the charges during tlv 
year ending on thu 31st day of 
March, 1976 m respect cf ‘Depart­
ment of Scicnce and Technology’.”

Demand No. 101 St kviy of India

‘ T h a t  a sum not exceeding
Rs :?.00,()1 000 ux, Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charge:-, during the ycur ending 
oil thp 31st day oi iV J a i c h ,  1976. in 
respect of ‘Survey o* India’ ”

D r  m a m ) N o .  lO ^  G u \n t s  i o  C o u n c i l  

oi Sen m u  u  a n d  I n d u s t r i a l  R l s i a k c h

“That p sum not exceeding
Rs fi : 4.80 000 on Revenue Account 
be granted to the President on 
account, for or towards defraying
the rh.iigo<, during the year ending 
on the 31st day of March. 1976, in 
respect of ‘Grants to Council of 
Scientific and Industrial Research'. "

Demamj) No. lO .V-DL^RfM LVT o f  
S p a c e

“That a sum not exceeding
Rs. 4,43.10,000 on Revenue Account 
and not e x c e e d in g  Rs 1,38,50.000 on 
Capital Acrount be granted to the 
Piesident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1976 in respect of ‘Depart­
ment of Space.’ "



307 Appropriation (Vtite on MARCH 14, 1975 Acctt.) Bill, 1978

Demand No. 104-Lok Sabha

“That a sum not exceeding 
Rs. 70,34,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of 'Lok Sabha'.”

D em a n d  N o . 105— R a jy a  S abha

“That a sum not exceeding 
Rs, 26,32,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of"Rajya Sabha’. ”
D em and N o. 106— D ep a rtm en t o f  

P a rlia m en ta ry  A f fa ir s

“That a sum not exceeding 
Rs. 3,22,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of ‘Department of Parlia­
mentary Affairs’. ”

D emand  N o , 107— S ecretariat of the 
V ice-P resident

“That a sum not exceeding 
Rs. 83,000 on Revenue Account 
be granted to the President, on 
account, for or towards defraying 
the charges during the year ending 
on the 31st day of March, 1976, in 
respect of -.Secretariat 0f the Vice- 
President'.”

15.10 hrs.
APPROPRIATION (VOTE ON AC­

COUNT) BILL*, 1975
THE MINISTER OF FINANCE 

(SHRI C. SUBjRAMANIAM): I beg to 
move for leave to introduce a Bill to 
provide for the withdrawal of certain 
sums from and out of the Consolidated 
Fund of India for the services of a 
part of the financial year 1975-76,

MR DEPUTY-SPEAKER; The ques­
tion is:

“That leave be granted to intro* 
duce a Bill to provide for the with­
drawal of certain sums from and out 
of the Consolidated Fund of India 
for the services of a part of the 
financial year 1975-76.”

The motion was adopted.

SHRI C. SUBRAMANIAM; I intro­
duce! the bill.

I beg to movet:
“That the Bill to provide for the 

withdrawal of certain sums from and 
out of the Consolidated Fund of 
India for the services of a part of 
the financial year 1J75-76, be taken 
into consideration.'’

MR. DEPUTY-SPEAKER: The ques­
tion is:

“That the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of 
India for the services of a part of 
the financial year 1975-70, be taken 
into consideration.'’

The motion was adopted.

MR. DEPUTY-SPEAKER We take 
up clause by clause consideration.

The question is :

“That clauses 2 and 3, the Sche­
dule, clause 1, the Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 

1, the Enacting Formula and the 
Title were added to the Bill.

SHRI C. SUBRAMANIAM: I beg to
move:

"•Published in Gazette of India Extraordinary, Part Il7 Section £  
dated 14*3-75. *
tlntroduced/Moved with the Recommendation Of the President


